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trourteenth Kerah l,€gtslstive Assembly

Bitl No.t16

THE MADRAS HINDU REUCIOUS AND CTIARITABLE

ENDO\\'N,IENTS (AMENDME}'IT) BILL, 2018

B]LL

Iufther to anend the Madras Hindu Religious an'l Charitable Endowments

Act, 1951.

Prean6le.- wanrtas, it is expedient turther to amend the Madras Hindu

Religious and Charitable Endowm€nts Act' 1951 (Madras Act XIx of 1951) for $e

purposes hereinafter apPearing;

BE it enacted in th€ Sixty-ninth Year of the Republic of India as

follows:

L Short title and comnencenent (l) This Act mav be called the Madras

Hindu Religiols and Charitable Endownents (Amendn€no Act' 2018'

(2) It shall be deemed to have come into force on the lst day of

Janu.ary. 2017 .

2. Anendnent of sectio, 8C- In sub-section (l) of section 8C ol the

Madras Hindu Religious and Charitable Endowments Act, 1951 (Madras Act Xlx

of 1951) (hereinafter refeneal to as the pdncipal Act), after the words "a Joint

Secretary to Government"' the words, figure and le(er "or a Deputy

Commissioner il the abolished deparlnent' who is eligible to be promoted as

Commissioner, as per the provision contained in seclion 19G" shall be insened'

3. Repeat and saing - (l) The Madras Hindu Religious and Charitable

Erdo*ments (Amendmeno Ordinanc€, 2018 (12 of 2018) is herebv repealed

(2) Notwithstanding such repeal' a4'thing done or deemed to have been

done or any action taken or de€med to have been taken under the principal Act

as amended by the said Ordinance shalt be deemed to have been done or tak€n

urder the principal Act as amended by this Act-
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STAIEMENI OF OBJECTS AND REASONS

The Malabar Devaswom Board was consritut€d in 2008 by abotishing the
Hindu Religious and Charitable Endowments (Administratiotr) Oepartment
through an amendment brought to rhe Madras Hindu Religious and Charirable
EDdowments Acl, l95l (Madms Act XIx of l95t) by the Madras Hndu Religious
and Charitable Endo*yn€nts (Amendmenr) Act, 2008 (31 of 2OO8).

2. Sub-section (1) of secrion 8C of Madras Act XIX of t95l provides that
lhe Cov€mment may appoinr an officer not b€low the ranl of a Joint Secretarv
to Co\ernment who is professinS Hrndu reliSron and is a belever ofcod and
temple worship, as the Comrnissioner of the Board on such terms and conditions
as may be fixed by rhe covernrnenf who shalt also fiucrion a! the Secretary of
the Board. Sub-s€dion (t) of Section l9c of the said Act provides that, on
constitution of the Board under section 7, every ful-time employee of the
abolished Departrnent shall be deemed to be continued as a coveromenr
employee for all practical purposes including pay and allowances and Densionerv
benefirs as a vanishing caregory in rhe Board and shall hotd omce rherein wiri
the same terms and conditions of service and with the sam€ rights and
privileges, if any, as if he would have held th€ same if the Madras Hindu
Religious and Charitable Endowments (Am€ndment) Act, 2008. had not been
enacted. until alt€red by the Board.

3. ln order to prorect the righr of the eligible enployees of the abolished
department to be prcmoted to the post of Commissioner of rhe Malabar
Devaswom Board, the Coverrunent have decided to make suitable amendment to
sub-section (l) of sedion 8C of rhe Madras Hindu Religious and Charitable
Endowments Acr, 1951 (Madras Act )(lX of 1951).

4. As the Legislarive Assembly of the Srare of Kerala was not in sessio.
and .he above proposals had to be given effect ro immediately, the Madras
Hind'r Religious and Charitable Endowmenb (Am€ndmenl) Ordinanc€. 2017 was
promulgated by fie Covemor of Kerata on fie t4lh day ofDecember,20lT and
the same was published as Odinance No. 3t ot20l7 in rhe Kerala Cazerte
ExFaordinary No. 2?49 dated 15th December, 2017.

5. A Bill to replace the said Ordinance by an Act of the Stare Leqislaturc
could not be inEoduced rn. and passed by, rhe Legrstarrve Assembty during ns
s€ssion which cornmenced on the 22nd January, 2Ot8 and ended on rhe ?th dav
of February, 20l8
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6. tnorder to keep alive the provlsrons of the said Ordinance' the Madras

n'"a"" n.iig.r" -J cimhble Lndosnents {Amendment) ordmance 2018 was

".i."'-ri.? 
Ut rhe Govemor of Kerala on the l2rn dav of rebruarv' 2018 and

ii]l.'i.'*,.'",ir'*a as ordioance No l2 of 20l8 rn the Kerala G^zette

txtraordinarv No l47 dated 12lh February"lol8

7. The Bilt seek to rcplac€ the Ordinance No 12 of 2018 bv an Act of the

State Legislature

FINANCIAL MEMORANDUM

The Brll. tf eoacled and brought inlo operation' would nor Inlolve any

aadirlonar erpenaiture from the Coosoldaled Fund of fie Stale

KADA(AMPAIII SIJRENDRAN.
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IXIRACT FROM THE MADRAS HINDU RELIGIOUS AND CIIARIIAI}LE
ENDOWT\4EIITSACT, l95l

(MADRAS ACT XIx OF l95l)

.8C Oryqs an.l Enptoyees of the Boad._ (t) The Covernment Inayappont an offrcer not below the ranl. of a Joint Se$etsry ro covemrnenr wh; i'sprofessing Hindu relision and is a believe. o
commissioner of rhe Board on such terms af€od 

and tenple worshrp- as. the

rhe coverrunent, who sha, "*. r,",,on *,il!:#','#:;i#?"::.** tt

_ (2) He shall be the Chief Execurive Ofiice. of th€ Board who shattmplement all decisions of rhe Board

_ (6) The pay and alowances and orher conditions of service of the
:.T,:"._'_ T! To.r*".:f rhe Board, appointed u"a_ *u*cli", i+i, "r,"u'i"sucn, as may be Drescribed




